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P=5.12,440/- in vespect of the nun-ubilisad cave 0N avarade pay
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I1T THE CENTEAL ADMIIIIZ

VERSUS
1. Union of India through Gzneral Manager, Weatzrn FRailway,
Churchgate, Bombay.

2. Dhivisional Pailway Managev, Wzstern Pailwzy, Ajmer.

3. Divizional Fersonnsl Officer, Western Pailway, Rimer.

.« .RESPONDENTS.
CORAM:
HOIT'ELE ME. GOFAL T'RISHUA, VICE CHAIRMAL

For the Applicant ce. Shri W. Walas

For the Respondents e

ORDER

FEF HOII'BLE MP. GOPAL TEISHMNA, VICE CHAIPMAN

Applicant, 1.I0. Mathor, has filed ithiz application u/s 19
1z Administrative Tribunals Ack, 1925, aszsailing the ovder
dated 22.11.91 (Ann.A-1). The applicant has claimsd a divesctic

n
to rzapondznt Wol.l £ovr making paymenic of the balance amount of

|—t

tor 100 dajys, together with dzarnesz allowvance, &2 admizsibkle

2. Heard ths lzarned counsel for che applicant.
2. The applicant waz appointsd as Rssiztant Booling Clark -
ave Fezerve (Commesvcial Depavimeni) 2cals Fa.60-150 in the
Failways on 5.12.58 and afier rvrendzring over 234 yzavrs of ssrvicse,
cired from Pailway Service onh attaining ths ae of
superannuation w.ee.f. 20.3.22, A the time of his vetivzmsani, he
held ths post of Chizf Booking Clerk scale FPza.l600-2460 (P) at
Ajmer Station. The applicant 2atatez that he waz paid lszave-
encashment for 140 days of un-ucilised lzave on averags pay, and

in fact he should have been paid lzave-zncashment
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The lzarnzd counasl for ths

ceedl.



LETI-2, daked 13.1.93. The lzarnzd counsel for thz applicant
stat=3 that he intends to make & fresh vreprzszntaticon to the
concernad  authority £or  grant of the balance o the lezave-

encashmsnt in terms of ths lztter, vefevrad Lo abkave.

Airection to rvespondent Mool that if th: applicant makez a frash
representation t£o him in regard to his griszvance within a pericd

of one month from the dakte of thiz ordszr, the fame be re-cxamined

in  terms  of latter MNel.E(3)91 LEI-2, dated 13.1.93, on  tha

sukbject, "Pecasting of leav: accounts of the employess whose
leave accouncs reportsd Lo be mizszing" and 2 deciszion in vegard

to the grant of the balance of ths lzave zncashment, if any, Jdus
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a
date of rvecsipt of the reprzsentaticon. If the applicant iz

zd by any decision tallen on his representation, he zhall

Gloviee
(GOFAL® KRISHNA)
VICE CHAIRMAN
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